% R 3 A &l l" Al
(‘AEAL * ! J.'u,‘:.‘_.c ER S ¥ :\kv{!x 1.{11 £ 5 \:_\ F{"!].!‘J 2 \1

TIRITNAT
AFrn 2 E.

4 %L 4

AHMEDABAD BENCH

OA/831/93
Date of Decision: 24-(09-99
N.I Ruruvilla Petitioner (8)
Mr . 1J. Yagnik :Advocate for the petitioner(s)

‘‘‘‘‘‘

Union of India & Ors.

Respondent(s)

Mr. B.N. Doctor

:Advocate for the Respondent(s)

CORAM
T

The Hon'ble Mr. V. Ramakrishnan : Vice Chairman
The Hon'bie Mr. P.C. Kanman : Member (J)

SUDGMENT
1. Whether Reporters of Local papers may be allowed to see the judgment? ¥
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2. To be referred to the Reporter or not?
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3. Whether their Lordships wish to see the fair copy 1 wdgment?

Whether it needs to b

e circulated to other Benches of the Tribunal? v
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Room No. 7, Bhatrav Nagar
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Bhesian, Sural | - - Appiicant - -

(Advocate : Mr. J.J. Yagnik)
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Marine, Customs Marine Headqguarters,
Hotei Waidori, 2™ Fioor,

iR fh-ik u e RBaad
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Coiaba, Mumbai : 400 005.
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2. The Deputy Collector (P & E)
Central Excise & Customs
Vadodara. |

3. The Collector of Customs,

{ Preventive‘} Customs House,

vpp \:i'djarat }ngu Court i3

Ahmedabad. | - - Respondents - -
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} Date : 24. 40999
|
Per Hon'bie Shri. V. Rbmakrishnan - Vice Chairman.

Mr. Yagnik is not present. He has not been present on number of occasions
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to today to give one more chance fo the




nt was appointed as a Tradesman in November76 under the

LR
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Directorate Marine Customs, Manne Headquarters, Dompay and was posted at

Magdalla, Qurat| His services were initially terminated by issuance of notice dated

e bt e

06.01.87 under Rule 5 {1) of the C.C.S (Temporary Service) Rules, 1965. He had
challenged the arder before the Tribun inal in O.A 216 of 87. The Tribunal directed his

reinstatement and aiso allowed back-wages from the date of termination. Pursuant

to this Tribunal's order, the applicant was reinstated by the Collector of Customs
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ated 01.04.93 in the grade of Tradesman with

nosted him to Okha Customs Division
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Jamnagar on reinstatement.

The appiicant has chalienged his posting to Okha
Customs Division in the present O.A
|
3 We find from the reply statement that the Directorate of f Marine Mumbai ha

s 1

well as at the time of his transfer to Okha. Further, both the Magdaiia

Coliectorate, Ahmedabad. in other words, the applicant has a fransfer liability to

QOkha Divisi
contended {

was done to
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instated him and posted him to Ok

in the normal course excepting when the same is done on

ion or in violation of any statufory rules, The

nnii .
fory rules, he applicant has not

e
the transfer was done to harass him. He has also not sh
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4. in the facts and circumstances of the case, we hold that it is not a fit case to

interfere with the transfer order. The O.A is therefore dismissed with no orders as fo
costs.
C}Q’\_&‘LM =y by /’k/‘
(P.C. Kannan ) (V. F xamakrishnan)
Member (J) Vice Chairma
mb




